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Mr S. Ali, Sr. C.G.S.C.

THE HON'BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN
THELD HON'BLE
l. Whether Reporters of local papers may bec allowed to
see the Judgment 7 ‘
2. To be referrcd to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy
of the judgment ?

4, whether the Judgment is to be circulated to the ether

Benches ?

Judgment delivered by Hon'ble - " Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI - BENCH

Orlglnal Appllcatlon No. 98 of 1998

Date of dec151on. Th1s the 21lst day of August 1998

The Hon'bleiMr Justice D.N. Baruah,.vice—Chairman

Dr Dibyendu Kumar Borahii,
Chief Medical Officer, ' :
12 Assam Rifles, Imphal. «s..s..Applicant
By Advocates Mr M. Chanda and o
Ms N.D. Goswami. '

-versus- - ‘
1. The Union of India, through the

- Secretary to the Government of India,
Ministry of Health & Family Welfare,
New Delhi. '
- 2. The Secretary, Government of Indla,
-Minsitry of Home Affairs,
~New Delhi.

3. The Director General,
Assam Rifles, Minsitry of Home Affairs,
Headquarters, DGAR, Shillong.
4. Col. P.S. Bedi, | |
Deputy Director, (M.S.) Branch,
Headquarters, DGAR, Shillong. -
5. Col. S.L. Upreti, DDMS,
-~ Directorate General of Assam Rifles, o
"Shillong.. o ‘ » ..+...Respondents
By Advocate Mr S. Ali, Sr. C.G.S.C.

- BARUAH.J. (V.C.)

The applicant _hasj filed this application seeking
‘direction to _thei respondents to release him. from thek
Directorate General, Assaﬁ_Rifles, to hie parent department
i.e. Centéal Government Health Scheme; Delhi.
2. Facts for the pufpose 'of dispesal of this
epplicatien are:

‘The applicant is at present working as Chief Medical
Officer.hnder the respondents and posted at Montripukufi,

Imphal. The applicaht is in employment under the Central
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Heaﬁfh SerQices drganisation under thé Ministrf'ofAHealth
and,iFémily Welfare, Govgfhﬁent of .India. By Annexhré 1
‘order. dated' 30.7;1996'»hé was transferred _to‘.Cédtra;
. L Govérnment \Health Scheme (CGHS ‘for short), Delhi after
Tonsidering hié répresenta;ion. Thé said Annexure 1 oraer
of. transfer 'was issued by ﬁhe Under  Secrgtar§_ tb the
_Gavernmént.ofklndia,'Mihisfry of Health and Family Welfare.
_Howevér, contrary to. his transferu.order, 'he was nof
released ffomEthé Assam Rifies. éituated‘thu§, he submitted
two representations dated 2.12.1996 and 29.7.1997 to. the
Aauthérity for _his early - release. - Invvspife of ' his
.representations he was not reieased from thé Aésam Rifles.
Hence the.present_application.
3. " {The respondents have enteréd appearance. ;ﬁ spite'of(
' several *éﬁjoﬁrnments tﬁe' respondents . have not filed a;y B
'writteﬁ Nstatement; .Théréfqpe, :ﬁhis_.Tribﬁhal' prbceedéd to
hear the‘casé Without.the wfitten statement. |
4, I haVé heard Mé N;D. Goswami,.learnedvcounsel)fér
the’ appliqant .and Mr S. Ali, 'learﬁed VSn. 'C.G.SfC; Ms
Goswami:submitsvﬁhat the authority»unfeasoﬁébly réfusedftoj
release‘ﬁhe”applicént depfiving.his fight tojgo back to hiéT
. parent depa;tment:' Ms Goswami further -submits thaﬁ 'this
‘ ééée"is  squareiy covered by the order of "this Tribunal
dated 19.9.1997 pasSéd'inroriginél applicgtionlﬁo.102/199% .'
anduiO3/l997. Mf Ali also agrees that fhis'case As coverea:'
by the said decisidn of_ﬁhis Tribunél.
5. 'In vieﬁ'of thé ébové I dispbse.Of Fhié application
w}th diréction.fo;the respondénts-fo‘reieése'thg applicant
‘-'as;ear;y as possible, at any rate withinAa period of three
m@pths_%:om the date of receipt of this order.
1‘6; o Thewapplicatibh‘is'accordingly disposed of. N6 order

- as to costs. N : . ' .

~( D. N. BARUAH )
VICE-CHAIRMAN
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